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srfg=T

T feeett, 13 3red, 2025

FT.3M. 3720(37).— Feal T LR, TP TTHT ATATT 1956 (1956 1 48) (orer =¥ zo
THTA ITh ATTHAH Hgl AT g) il &7 3F shl IT-ITT (1) FIT T&T hAT T TN FLd g, g THTHT
BT ST % T o qemeT 57 % @eRd Srer § NH-163G & .41, 220.480 & f#.%1.250.400 (T+HH ),
NH-163G @& # q-@ve & A (AETH0/TeE oeet Agd 2-a9/4-F T T (), AT,
T ST YATAT & Al AT 6 (o0 ag G saterg g e dferm auia Ji=r srqee=t § f=ar =
&, UHT I T SIST e o STqT ST ohl A0 Fdeil g |

Fre AT =AfE, ST 3% W § faag g, 3% afaf=as it g 37 it 39-amT (1) F T @i
AT o o0 UHT IH o ITANT 92 A9 § 7 ATSEAAT 6 TH1A 0l 0 TH & & Haq< =11
AT T T T |

UHT T ST TeH STEERT, sriq @v e , A Rfreme sirwag &1 forfea =9 § weqa
STTOAfT 3T SEH IHE AT ATARIAT T STTUar 3 Feqw arieram<r, o<l &r A g =9 1 a7 By
faferss T9raT T g S &7 @9y &0 3 UHT S 6l g9aTs & TG 9T UHT 3T S0 F7T 6
THT, T2 FIS 2T, o0 Te| TRy raeds q8e, SAeer T AT a6 Aqdi H AT HL G 7
ST T FT |

5423 GI/2025 (1)
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I Aferfeaw &t g 37 i IT-aTT (2) F Fef i Ty AriSwr g hAr A #wre oft sreer
Sfaw g |
TH ATILAAT F AT AT AT W 6 TG AT AT A< TEH TTHRT 6 Ih wAAT §
ITASH g AT 3T (gaag ARRIT T ALrerr fhar ST ahat 2 |
EEvl

AT T o @FH ot § Tau=-163sT X [t 220.48 & felt 250.400 (@¥#) 7% F A @< |
TeaTeit & arer 4 faer st i s et sy v sfer e

ST T ATH: AT St 71 a1 ' =g

aﬁm A €T A FTIRR || GRFTTFR || S T &we IR ER T

e (BT THTS) (FFIT)

1 2 3 4 5 6

T T ATH: THATEITIAH
e T AT F ARCAATAH
1 246 st (=fed) (g 490 (T H12X) 0.049
2 248 foft (tem) |[gm= 1285 (= iex) 0.1285
3 251 fsft (wetfem) |[gm= 20 (7t #iev) 0.002
4 251 EEGEIED NIEE 1508 (T iev) 0.1508
5 252 EEGEIED M EE 1047 (T iex) 0.1047
6 252 @St (=fed) (g 1720 (FT #Hiex) 0.172
7 253 fAoft (tem) ([gm= 1235 (T iex) 0.1235
8 254 st (=fed) (g 740 (3 H127) 0.074
9 255 REL SRl 741 (T i) 0.0741
10 255 REL I 7386 (a1 Hiev) 0.7386
11 257 REL T 4206 (7 Hraw) 0.4206
12 272 st (=ies) (g 85 (3T Hie) 0.0085
13 272 EEGIE NIEE 1297 (77t Hiex) 0.1297
14 S T (TE)  |g 125 (T Hiex) 0.0125
T T AT R
UIEEIKIEHE LG
15 101 EEGIED NIEE 1011 (7 Hiex) 0.1011
16 105 @St (=fed) (g 776 (3 H127) 0.0776

17 109 st (=) [T 397 (@t izv) 0.0397

A
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18 72 st (=fed) (g 792 (37 Hiew) 0.0792
19 75 REIKCEL I iR 47 (7 HieX) 0.0047
20 78 GERCEIINEE] 279 (T H1=v) 0.0279
21 79 st (12 |5 2306 (a7 #iev) 0.2306
22 80 sft (wer) || 1467 (T3 H122) 0.1467

Total 2.896

[®T. 5. NHAI/PIU-KMM/K-V/DPR/LA/3a/2019/3A2]
g FiET, e

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 13th August, 2025

S.0. 3720(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act,1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of NH-163G in
the stretch of land from Km. 220.48 to Km. 250.400 (Khammam), NH-163G in the district of KHAMMAM in the
state of TELANGANA, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, Revenue Divisional Officer
Khammam in writing and shall set out the grounds thereof and the Competent Authority shall give the objector an
opportunity of being heard, either in person or by a legal practitioner, and may, after hearing all such objections and
after making such further enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or
disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be
final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE

Brief Description of the land to be acquired with or without structures falling NH-163G in the stretch of land
from Km. 220.48 to Km. 250.400 (Khammam) in the district of KHAMMAM in the state of TELANGANA

|State: TELANGANA ||District: KHAMMAM |
SL No. |(Survey/Plot Number|[ Type of Land Nature of Area Area
Land (in Local Unit) (in Hectares)

Lt | 2 | 3 L4 | 5 | 6 |

|Taluk: Raghunadhapalem |

|Village: V . Venkatayapalem |

I |l246 |[Private (Plots)  |[Dry [ 490 (Square Meter )| 0.049|
2 248 ||Private (Plots)  |[Dry || 1285 (Square Meter )| 0.1285)|
13 |l251 ||Private (Plots)  |[Dry | 20 (Square Meter )| 0.002]
l4 251 ||Private (Plots)  |[Dry || 1508 (Square Meter )| 0.1508)|

5 252 ||Private (Plots)  |[Dry || 1047 (Square Meter )| 0.1047|
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l6 252 ||Private (Plots)  |[Dry || 1720 (Square Meter )| 0.172|
|7 ||253 ||Private (Plots) ||Dry || 1235 (Square Meter )|| 0.1235|
|8 ||254 “Private (Plots) ”Dry ” 740 (Square Meter )|| 0.074|
l9 255 |[Private |[Dry || 741 (Square Meter )| 0.0741]
|1O ||255 ||Private ||Dry || 7386 (Square Meter )|| 0.7386|
11 257 |[Private |[Dry |[ 4206 (Square Meter )| 0.4206|
12 272 |[Private (Plots)  |[Dry || 85 (Square Meter )| 0.0085|
113 272 ||Private (Plots) ||Dry || 1297 (Square Meter )| 0.1297]
|14 ||R0ad “Government (Road)”Dry ” 125 (Square Meter )|| 0.0125|

|Taluk: Chinthakani |
|Village: Vandanam |

15 101 ||Private (Plots)  |[Dry || 1011 (Square Meter )| 0.1011]
16 105 ||Private (Plots)  |[Dry | 776 (Square Meter )| 0.0776|
[17 109 ||Private (Patta)  |[Dry | 397 (Square Meter )| 0.0397|
18 |72 ||Private (Plots)  |[Dry || 792 (Square Meter )| 0.0792]
19 75 ||Private (Patta)  |[Dry || 47 (Square Meter )| 0.0047|
120 |78 ||Private (Patta)  |[Dry | 279 (Square Meter )| 0.0279|
21 79 ||Private (Patta)  |[Dry || 2306 (Square Meter )| 0.2306|
22 |80 ||Private (Patta)  |[Dry || 1467 (Square Meter )| 0.1467|
| Total|| 2.896|

[F. No. NHAI/PIU-KMM/K-V/DPR/LA/3a/2019/3A2]
SHAIKH AMINKHAN, Director
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